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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : OUWAHTI BBNCE. 
'A 

0.A.N0. /CP 	3996 

Shri Debangshn Deb, 
Son of Late Jitendra Ch, Deb, 
Field .A3tt. (General Duty), 

I.D.No•  JI) 01845-V, 

Office of the Deputy Commissioner, 
Govt. of India, Special Bureau, 
Tezpur, a resident of - 

0 0  Begum D&1y Aziz, 
Ibuse No, 2, Rubber Bag afl, 

P.O. Tezpur 784001, 

Djtpit s Sonitpur, Assam. 

.... 4PPLICANT 

• Vep 

1. The Ution of India, 

represented by the . Secretary 

to the Got. of India, 
Cabinet Secretariat, 

Room No. 7 9. Bikaner House.(nxe), 

P.O.New Delhi - 110011 9  India. 

20  The Mditional Secretary (Pers) 
of India, cabinet Secretariat, 

New Delhi . 

3& The Joint Secretary (pers.), 
Govt. of India, Cabinet Secretariat, 

8-B, South Block, New Delhi. 

4.. The Under Secretary (pers II), 

Govt. of India, Cabinet Secretariat, 

8B, South Block, New Delhi. 

5. 
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5•  The Director (Pers.), 	 VO 

of India, Cabinet Secre'. 
tariat, Bikaner House, 66?m.i Mod. 

Shabjahan Road, 
New Delhi 110011. 

/ SWRET POSTAL ADDtE8S FOR 

/ COU1ICAflON to Serial No *  t to 5 

/ 	above on outer address in the 

Postal 41velope Is as follows :- 

0 Administrative Officer 
Govt. of India, Cabinet Secretariat, 

om NO. 79  B1kaier, 

New Delhi.,  110011." 

The Additional Commissioner, 

Specia]. Bureau, Got of India, 

Nongthyrnmai, Motinagar, 

P.O.Shillong 793014, 

Meghalaya. 

The Assistaflt Commissioner, 

Administration, Govt. of India, 

Special Bureau, Nongthynnnai, 

I4otinaga, P.O.  Shillong-793014, 

Meghalaya. 

The Deputy Cormnissioner, 

Govt. of India, Special Bureau 

Mazgaon (near Purua Kaltinandir), 

P.0.Tezpur 784001, 

District :Sonitpur, Assam. 

9, The Assistant Commissioner (Admn.), 

Govt of India,Special Bureau, 
P.O.Tezpur 784001, 

District : Scmitpur,. Assay. 

3D.... 

- 	- - 
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10. The Section Officer, 
GOVt • of, India, Special Bureau, 
P.O.Tezpur -?84001 	- 
District : Sonitpur, Assajn, 

064* ESPONDENTJS 

DETAILS OF APPLICAF ION : 

10  particulars of the••order against which the 
application is made : 

(a) Order of stoppage of monthly pay axidallovances 
passed by Shri P.Borah, Asstt.- Commii1(mn) 

of India, Special Bureau, Tezpur vide 

No. 6/2/93TEZ(ESTT)_50 1  dated 5•l.940 

• 	 (b) Posting on- transfer vide office order -No.168/ 

Pers'2/94 passed by. Shri .P..K.Mathur, .Uhder.. 

Secretary.(p.ers-'II), .Lhde.r. No. .3/2/94.Pers"2/ 

4014 dated 31.3.94 transfering from SB Tezpur 

to rnrs. New Delhi. 

Order .  No. 23/3/94.uiPers-2/12828 dated 10.9.95 

issued by. Sri Gurin.der... Singh,. Joint. Secretary 

-(p.ers)- . and..Disciplinary kit hority imposing 

the penaltyof "Censure". 

Menioraridurn No.. 6/2/93$EZ(ESTT)1835dated 

15.3.,.96 issued by Sri K.V.Reddy, Deputy 

C•isiorer, SpeqialBureau,. Tezptu'informing 

thi..he appellateaut .hority has found no 	- 

reason In reversing, the .declsior, of the Disci .' 

plinary AuthorIty, together with the order passed 

in Memo No.23/3/95Pers2/2364 daed 4 ,396 

by theAddit--ional Secretary pers),Govt. of India 

Cabinet Secretariat, New Delhi( 0 ty
€ Vt 

/i 	4QL). 

(e). . 

a r*.... 
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(e) pritA Memorandum issued by Shri S.K.Jain, Section 

Officer, Special Bireau, Govt. of India, Tezpur 

under No. 6/2/93.TEZ(ESTT)4498 9  dated 25.7.96 

rejecting the prayer for posting at Tezpur or 

Guwat1 on the ground of no fresh ground. 

2. JIMISDICTION OF TIE TRIBUNAL s. 

The applicant declares that the subject matter 

of the orders against which he wants redressal of his 

grievance is well within the jurisdiction of the tribunal 

as per provisions under section 14(1) of the A&ninistra 

tive.Tribunals Act, 19850 

3, LINITAION:.. 

The applicant further declares that the appli-

cation is within the limitation period prescribed in 

section 21 of the Administrative Tribunals Act, 1985 and 

also due to the urgency In the matter for6trbitrary and 

illegal withholding of the monthly salarieè bf the 

applicant including the arbitrary and illegal transfer 

orders inued herein. 

4 FACTS OF TIE CASE : 

(A) 	That the appiicait after selection on the basis 

of physical test and oral interview was duly appointed 

and posted as Fjeld Assistant (Gener al Duty) in the 

Office of the Oolnmissioner, Govt. of India, Special 

Bureau, Nongthymrnai, Motinagar, P.O.Shillong-793014 9  

Meghalaya in January, 1989. He joined the post on 6.2.89 

tønporarily in the scale of pay of Rs.950-1400/.. p.m. 

alongwith usual allowances. 
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That the applicant while he was serving as such 

at SB.Shillong was transferred and posted at SB  Aizawl 

vide officer. order No, 86/89 issued tz under No. 2/12/84-

SHG(EST..II)/951l dated 23.2.1989 Issued by Shi S.P.Kotnala, 

Deputy Commissioner (A),Specl al Bureau, Govt. of India, 
Shillong .-14. 

Thereafter the applicant was againxt)m transferred 
and posted to Champal vide office order No. 7/1991 Issued 

by Shri R.K.S.Jo5hi, Deputy Commissioner, 5pecial. Bureau,, 

of India, Aizawl vide No. 2/3/9]JAIZ(EST).0]058 dated 
1.5.91. 

That thereafter the applicant was transferred arid 
posted to SB  Tezpur vide office order No. 783/92. Issued 

by Shri K.M.Kartha, !sstt.Cornin1ssIoner (Admn.),under 

No. 2/3/92/ $BG(ES_TT )-18798. dated .21.12.9.2. The applicant 

was relIeved from Fl? Champal. vide Memorandi. dated 6.2.93 

on 6.20 93 Itself (Forenoon) viAb a directIon to report to 

DC S B Tezpur, The Memorandinas Issued by Shri R.Thangzova, 

Deputy Field Officer, Special Bureau, Chanipal. 

A copy of the.,, aforesaid office. order 

No. 783/92 dated 21. 12.92 Id annexed 

herewith and marked as Arniexure - 1 

H) 	.. 
That the applIcant while ..was serving at Tezpur 

(Assam), he was gainst transferred frpm. SB Tezpur to 

SB Zero (unacha1 pradesh) , vide office order No, 40/SB/93, 

dated 2.3.93 issued under No. 36/5/88-TEZ(ESTT)1163. 

A...copy of the aforesaid order ,  No. 40/SBT/93 

dated. 2.3.93 Is enclos?d hereth and 

marked as nriexure- 2. 

(D) .. 
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That the applicant was having some family problem 

owing to the ailment of his aged mother, who is a cardiac-

patient and also 4th. his youngersister who hadattained 

marriagble sister, and therefore., he made a representation 

addressed to the Deputy Commissioner l.Special Bureau,Tezp'ur 

on 5.3.93 praying,  therein to allow him to stay at Tezpur.. 

for at least a single tenure on humanitarian grounds. 

A copy of .the aforesaid representation 

dated 5.3.93 Is annexed herewith and 

marked as Azmexure - 3. 

That thereaiter vide office order Np 168/Pers-II/94-

dated 31.3.94 issued by Shrj P.1.Mathur, Under Secretary 

(Pers-II) i.e. the ?spondent No, 4 under No. 3.2.94-Pers-II/ 

4014 111a applicant was again transferred and posted 

with immediate effect from SB  Tezpw' to Headquarter 

New Delhi, 

In this context, It may be pointed out that In the 

mo of the aforesaid order the Respondent No. 8. was 

requested to ensure that the representation if any is 

forwarded to Pers DivisIon in terms of the existing 

transfer. policy guidelines, and the official, advised to act 

in accordance with the standing instructions. 

A copy of the aforesaid trsfer order 

dated 310.94 is annexed herewith and 

marked as Annexure - 4. 

. That on receipt of,  the aforesaid transfer order 
dated 31.3.94 the applicant addressed a representation 

dated 22.4.94 (through proper canne1) followed by, a 

Corringendumdated 25.4.94 to the Respondent No. 2 1  wherein 

,he has clearly stated that from the date of his joining 

the service on 6.2.89 he was posted to Shillong, Aizawl 

and FIP .Cjájnp. (at. the training at Salónibari) he 

sustained severe injury on his. left.., leg i.e. knee and 

bone yd 
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waist bone and had resultant knee and back pain. He 

consulted Dr.Rodingliana, N & H.O.at Champal Civil 

Hospital, who referred him to Gthati Medical College for 

treatment. Considering the facility of treatment he 

opted for transfer to any places at Tezpur, Guwahati 

and DhUbpj, 

He has also state,d therein that thereafter he 

was transferred to. SB  Tezpur (Assan) and just few days. 

thereafter he was transferred to Zero (Arunachal Pradesh) 

most arbitrarily fully knowing the facturn of his knee 

injury and his,request for. retaining him to any of the 

three places for ,better treatment ignoring hismed1ca1°' 

ground. But without regard.., to the seine the Authorities 

had again transferred him to New Delhi without paying any 

heed to his problem arid medical treatment, which needs 

Immediate attention. 	. 	... .. 	. 	... 

However, at Gauhati Medical Colieg e, Dr. A.K.Mahanta 

(Orthopaedics) examined. him and, advised that he should., 

not -go to an area of cold climate,, high altitude and.. also 

avQthd long distance journies, to take bath by luke-waral  

water,for, 	the sustained injury. The applicant's request 

was not out of his ownaccord tW but due to medical reasons 

which is beyond his control.. . 	. 	. 

.,.,,He also pointed out that the authorities has most 

arbitrarily, withheld his pay.  and as such, he.. i.s passing 

his days with extreme penury. It is therefore prayed 

for redressal of his grievances. 

A copy ... 

I 



A copy of the aforesaid representation 

dated 22.4.94 and the corrigendum dated 

25.4.94 to the representation are 

annexed herewith and marked as 

kinexure 5 and 5 (a) respectively. 

(G) 	That the Applicant states .t'at, after he joined 

at SB  Tezpur, he submitted 1nan representations to the 

Authorities for cancelling his transfer to 	Zero and 

also to Hdadquarter New Delhi. The representations were., 

adrsed,o.arious Authorities on 12.4.93,12.4.93 1 3.5.93, 

14,5.93, 9.6.93, 15.6.93, 18,6.93,30.8.93, 27.9.93, 

27, ]O,93. 1.11.93, 2.11.93, 4.11.93., 17. 12.93., .22.12.93, 

27. 12.93, 31.12.93 1  15.1.94, and. the, Authorities sent 

replies fromtime to,time on 23.2.93,  2.4,93 9 ,. 28.4.93 9 . 

3.503 1  27.8.93., 7.9.93.9  27893. .3.11.93 respectively..Mv, 

of the representations are replies to the order/Meinoes 

etc. of the concerned Authorities. 

That the applicant states that vide Memo No. 6/2/93-. 

TEZ(T)50 1  date .5. 1.94. the Respondent No. 9 stopped 

payment of hIs monthly saiary and allowances, On 15.1,94 

the Applicant addressed a representation to Respondent. N6.8 

praying to release his pay,  allowances, arrear D.A.  and 

bonus etc. 

the aforesaid Memo dated 5.1.94 

stoppinghis salary etc. and bis repre-,, 

sentation dated 15.1.94 are annexed hereh. 

with and marked as Annexure - 6 and 6(a) 

respectively. 

(I)... 

4  r\ 
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That the applicant states that thereafter wide 

No. 6/2/93ThZ(ESTT)/1700 dated 11.3.94 Issued by 
t - 

Respondent No. 8oz1 the applIcant,x that hI56 

demanour warrants action under C .C. S..(C. C.A) Rules ,1965. 

The applicant was informed ajiiogst others vide 

No. 6/2/93.TZ(E8TT)/1975, dated 28.3.94 issued by 

Respondent No. 8 that after joining at SB  Zero, if he 

finds his medical problem getting worse 2. he may make 

further correspondences accompanied by medical certifi-

cat es. 

The applicant was further Informed wide No.6/2/93-. 

TEZ.(ESTT)2104 . dated 20.4.94 issued by the Respondent No. 

9..about the decision on his representation to the 

following effect : 

" The case was submitted to O'SD/A.S.(PERS). 

It has be. endecided to transferShri Debfrom 

SBTezpur tors,,New.DelI. Shri Deb can avail 

better medical facilitIes." 

And consequent upon his transfer to Hqr. New 

Delhi, his transfer to SB  Zero was cancelled vide office 

order No. 89/S4T/94, dated .9.5.94 Issued thder No. 6.2.93-. 

TEZ(ESTT)..2449, by Respondent No. 9. 

. That,, the app&Icant states that he made represen-

tations before the concerned AuthoritIes on 15.1.94, 

17.1.94 9  9.3.94, 15.3.94 9  31.3.94,2.5.94,16.5.94, 14.7.94, 

18.8.94, 23.8.94 9  .5.9.94 1 . 28.10.94 1 28.11.94 9  7.1.95, 

20.L95 9  6.2.95 and. 7.3.95 and the concerned Authorities 

to sent replies and/or orders from t1ine'totiine wide 
their letters dated 9,5.94, 27.4, 94 ., 29. 8,94, .12.1.95, 

1.2.95 and 244.95. £ee 'of the representatl9ns" are 

replies to the memoes/orders passed by the concerned 

Authorities. 

In this context'it may be pointed out that wide 

No.. 6/2/93_TZ(E3TT)2161 dated" 12. 1a95 Issued by the 
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Respondent No. 9 hewas. informed that after his release 

from $B  Tezpur on 3.5.93, his new.contollipg officer is 

the Under secretary (Pers II) at Hqr. i.e. the Respon-

dent No.4. 

Vide No. 	2/93EZ(ET)572,, dated 1.2.95, the 

Respondent No.9,. informed that he may represent his 

case before the new controlling of fieerx i.e. the 

Respondent No.4. 

Vide No. 6/29/88/Pers-2/1-755 dated 24.2.95 the 

Respondent No. 4 informed., the applIcant that he should 

comply with the transfer order and report to Mrs..at 

New DeThj. He was advised not to send representations. 

directly to Senior OffIcers at 1 rs. which is violative 

of CCS (Conduct) Rules.. 	.,. . 	 ,.. 	 . 	 ,.. .. 

Copies of the aforesaid coinimmications 

from Respondent .  No. .and Respondent No.4 

are annexed herewith and marked as 

Annexure - 7, 7(a) and 7(b) respectively. 

Iç) 	That the applicant, states that thereafter vide 

No. 6/2/93Z( 	)l5O3,.dated 19.3.95 9, he was 

communicated 	rs...Meno.NO.6/29/88Pe.rS'2,,..dated 9• -. 3. 

issued by the Respondent No. 3 informIng that an Inquiry 

Is proposed tobe held against him under Rule. l4of the 

/ ccsccA) Rules, 1965 for impoi.,g majorpenalty. XgXIRZt 

/ enclosing therewith 	Statement of articles of• hage 

(b) Statement of ImputatI.. of misconduct (c) List of 

documents. and (d) Ljst..Pf witnessesO.........: 

The applicant sent a reply addressed toRespofldeflt 
I• 3 



11 

No. 3 on 25.3.95 through proper 
	

1. 

The applicant states that vIe No. 23(/9-Pers 

2/4575, dated 1.5.95 Issued byResp 

Borab, Asstt. c.rnmissionev (Re 

ted as Presenting Officer. Vjde No. 

dated 1.5.95 iss.uedbytha Respond 

Mi.shr.a, Deputy Commissioner (RespondE 

ted • s Inquiringithority. Ide.No... 

dated 15.5.95, issuedby the Responder 

entNo. 3 9  ShpIP, 

No.. 9) was appoIn 

,' 3/95Pers.-2/45-78. 

No.3, ShrI Rajesh 

t No. 8) was appoin 

3/ 3/95-Per s-2/5249 ,.. 

No. 3 ShrI. P.Borah, 

who was appointed earlier as Presen..ng Officer vide letter 

dated 1.5095 Is.listed,as one of the witnesses.afld. a new 

Presenting Officer hriB.Bhattacharjee, Asstt.Cominlsslonei' 

was appointed as P.O• 	vice Shi P.rah, lntl?e 

aforesaid Departmental Enquiry against . the applicant. 

The aforesaid departmental proceeding is still 

pending disposal. 

(L) 	..That the Applicant states that vide No. /2/93$EZ 

(ESTT)114620 1  dated 14.7.95, issued by the -inquiry Officer 

(Respondent No.. .8). the applicant wa.. cornnnmicated. Memorandum 

No. 23/3/95-Pers-2/105799 dated. 30.6.95 under Rule 16, of 

the C.C.S. (C.C.A.)Rules, 1965 for imposing a minor perialty— "  

on him. A statønent of Imputations of M1COfldUCt against 

the applicant was also enclosed Ja 	therewIth. 

Acopyof the aforesaidMemO dated 

34.7,95 (4thall enclosures. I.e. 

Memo dated 30.6.95 and stat øn ent of-

imputaiqns). Issued by the Respondent 

No. 8)*rne is enclosed and marked 

8(a) and 8(b) 

respectively.  
(N)... 
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(M) 	That the applicant . states that in response to 

the aforesaid Memo dated 3066.95 and 14.7.95, he filed 
a representation dated 17.7.95 addressed to the 

Respondent No. 3 and prayed for consideration of his 

case on medical ground and transfer him to SB  Tezpur. 

A copy of the aforesaid representatici 

dated 17.7.95 IsaTinexed herewith and 

marked as Annexure - 9. 

• 	
(t'4) 	

• 

Thatthe applicant states that thereafter the 

Respondent No. 3.. issued ...order. No. .2813/95Pers-.IIt12828 
dated 10.9.95 and .1mpose4 minor penalty of "Censure.. 

on the app1icat..1fl exercise of power c 9 nferreci under 

Rule 15(3)..of the CCS ., (CCA) Rules, .1965., .... .. 

It has been observed .ln.the aforesaid order,. 

that the undersigned is. of opinion that the charge against 

the applicant as against' the memo of charges dated 

3.6.95 is proved on the basis of documentary evidence 

on record. 	 ., 	 .. . 

A copy of theaforesaid order dated 

10.9.95 is annexed herewith and marked 

as Annexure - 10. 

(0) . . That thereafter the Respondent No. 8 vide 
Memorandum No. 6/2/93_TEZ(ESTT,)_302 dated 11.1,96 informe-d 

the applicant that with reference to his representation 

dated 5.10.95 address ed. to Respondent No. 3, hels 

advised hereby to file an appeal if he feels dissatisfied 

with the 
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with the order passed by the Respondent No. 3 as 

Disciplinary Jxthority. 

A copy of the aforesaid memo ±xpxii 

dated. 11.1.96 is annexed herewith and 

marked as lrriexure - 11. 

P) 	That theapplicant . states that with reference to 

the ..fqresai4.  memp dated 11.1,96 the applicant filed 

a Departmental appeal on 20.1.96 before the appellate 

authority.through proper channel which was addressed to 

Respondent No. 3. 

A copy of the aforesaid Departmental 

appealdated 20.1.96 is annexed herewith 

and marked as Annexuve - 32. 

(Q) 	That thereafter the respondent No. 8 vide Memora- 

ndum No. 6/2/93TEZ(ESTT) -'1502 dated 28.2.93 communicated 

to the applicant .....copy of the Hqrs.. memo No.. 23/2/96- 

Pers-II/18479 dated. 19.2.96 issued ...espondeflt No. 5 

wherefrom it appears that it xt is proposed to take another 

action aga1ist the applicant under Rule 16 of
, 

 the CCS(CCA) 

Ru].es, 1965 fl., for • pos1rig. anot.har.innor. penalty and 

alongwith the aforesaid memo the responde1, no.. 5 has also 

sent a statement of imputations of rn1sçondUCt and the 

applicant was called ion to submit his replles/repreSefl 

tation within 1Q,days... failing which the order would be 

passed exarte against him. The said proceeding is pending 

disposal till date. 

A copy •.. 

S 

p 
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It copy of the aforesaid communication 

dated 28.2.96 along with its enclosures 

therein are annexed herewith and marked 

asAnnexure - 13, 13(a) and 13(b) 

respectively. 

(R) 	That the applicant states that vide memorandum 

No...6/2/93TEZ(ES)..1835 dated .15.3.96 issued by . Respon 

dent No. 8 	e4 the applicant ttbat is representation 

and/or departmental appeal dated 2 .0.1.98 against the order 

of " Censure " 	 was put up to the .pe1late Authority 

i.e., ,4ddltion&. Secretary (Pers)., Respondent No. 2 1  and 

the said authority-f ound- no reason in reversing the 

decision of the disciplinary authority (RespondentNo. 3) 

• 	 . 	 The o.rder.of the appellate, authority (as. mentioned therein) 

was reportedly .passe4 under Memo No. 23/3/95-Pers-II/2364 

dated 4.3.9, but the copy of the.a,oresaid order was not 

receivedthe applicant till date. 

copy of the aforesaid mno dated 15.3.96 

is annexed herewith and marked as 

Aznexure - 14. 

(3) . That the applicant has . sent a representation dated 

150.96 which was addressed to the Responden.No. 3 

through proper channel i.e. Deputy Cominissioner,SB,Tezpur 

(Respondent .  No. .8) expressing. his, dissatisfaction, and 

willingness to ventilate his grievances before the appropri- 

ate Court of lw. ..... . 

A copy of the said representation dated 

15.3.96 is annexed herewith and marked 

as .Annexure - 15. 

(T)... 

4 
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(T) •.. That the applicant states that :.vide.mønoranthn 

No. 6/2/93.'TEZ(ESTT)_4498, date.d 25.7.96 issued. by 

Respondent. No. 10, the applicant was informed 	xexp 
tvctç that with, reference to. his representation. 

and/or, departmental appeal dated. 20.1.96 for his . posting 

at Tezpur or Guwahati ' he. is intimated that his case has. 

been examined at,, the highest level and it was decided that 

his request for transfer cannot be acceededto as there 

is no fresh gromd to justify the cancellation of the 

transfer order. 

A copy of the aforesaid mno dated 

25.7.96 issued by respon dent No. 10 

Is annexed herewith and marked as 

kmexure - 16. 

That the applicant hereby files all his 'medical 

prescriptions and certificates n conneptlon with the 

treatment of his injury from 13,2.92 to 1.4.96 for favour 
Of consideration of his. just and gei,,,e.claiii,.for. 

dy 

transfer to SB .Tezpuronineaical ground by this Hon'ble 

Tribunal for proper adjuI1atIi.o.f the case. . .. 

Copies of the. aforesaid.medica1 prescriptions 

and medical certificates are enclosed here.', 

with and marked as Annexur - 17, 17(a),17(b) 

17(c), 17(d), 17(e), 17(f), 17(g) 1 17(h), 

17(I),,17(j), 17(k), 17(1), and 17(m) 

respectively hereof. 

That the applicant states that as already stated he 

succiiied to knee Injury while he was posted at champhal and 

on joining at SB T.ezpur he had to face family problns 

owing to the tr€abnent of his aged mother (who.is a cardiac. 

patient) and also for amarriagable younger sister, as there 

is no other 
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is no other male member in the family, except the 

applicant himself. TheEe facts were time to time 

communicated to the Respondents in reply to their. 

memoos/orders issued from time to time but the autho-

rities ignorning the same most arbitrarily and unreason- 

ably transferred hito 	Headquarter New Delhi just 

to harass the applicant. 

That the app.1int states that althol4gh there are 
EA'4 'A f' 

as many as five personse 	r1tin- -tLield .  s Istants 
V 

(General Duty)tat SB Tezpuxjand are similarly situated 

person like the Instant applicant., and those persons are 

most arbitrarily and illegally retained at SB  Tezpur 

for periods ranging from 10 to 15 years in violation of 

the departn nta].transfer norms which is grossly diserl-

minatory.afld xtbtE& violates. thejnaXidate of Article 14 

and 16 of the Constitution of India. 

That the applicaxit subnit s, that he was me•  diçally 

advised (1) not to got to cold and high altitude areas 

(ii) to ta1e bath 	1ue-warm water (iii) Avoid long 

distance streeoUs1 	journeys. 

He further submits that there 411 be no dislocation 

of official ñ works and/or inconveniences if the operation 

of the following impugned orders -tE. 

(1) transfer order to New Delhi dated 31.3.94 

exure ..- 4),  

st.oppageof salary order dated 5. 1.94 (Annex-

ure..-6),.... 	.,. 

Minor penalty of 'censure' order dated 10.9.95 

(Annexure — 11), 	. 

(iv)... 

a 
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Appellate orders dated 4.3,96 read with 

order dated 15.3.96 (Annexure 15) and 

Final order of . the Appellate Authority dated 

25.7.96 (knexure , 16) - 

are stayed. by this Hon'ble. Tribunal for the sake 

of proper treatment of the applicant and his family 

tub1es with the cardiac problem of his aged mother on 

humanitarian grounds, 

( 	That the applicant begs- to submit that the matter 

being extremely urgent owing to . finality of the impugned 

orders, which would com.e to force immediately, it is a fit 

case where your Lordship s t would be graciously pleased 

to interfere on, humal4taria). ground in the interest of 

,1 	 justices otherwise great loss and injury wouldbecaused 
to the applicant and the same ca1mot be compensated by 

mono y. 

(Z) .. That the app1icarits family consisting of a 

marriagable younger, sister, with his aged ailing mother 

and there is no other able-bodied male member In the 

family to look after his family at this critical stage 

of t 	. A1,zzA 'J 

(Z.1) That the applicant begs to crave leave of this 

Hon'ble Tribunal to file any other documents and/or 

reply, that, will be required expedientforproper adjudi-

cation of the ease at the time of hearing of this 

application. 

...That this application is made bonafide and in the 

interest of justice. 

6.GRONDS 
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6. GROU1DS FOR RELIEF WITH LFLAL !VI52L :- 

For that.the applicant having a clean service 

records and is at the infyicy of his service career, the 

Respondents acted arbitrarily and discrimiflatorily in 

not considering the grave circumstances under which 

the applicant has been subjected. to as aresult of. 

passaing of the impugned orders and as sueh the impugned 

orders are liable to be set aside and quashed. 

For that the impugned transfer orders are violative 

of the extant transfer norms/rules of the department 

which were laid. down and circulated ajnongst the staff from 

time to time especially the tenure norms prescribed- 

interalia for transfer to the • ffec (vide Memorandum No. 

18/8/85L2 1  dated 26.7.85) that " those with less than 

10 years of service shall complete their,, 3(three) years 

tenure in North Eastern India and .......o and those with 

more than 10 years service shall complete the minimum 

tenure of 2(two) years, but the Authorities, have in 

complete violation of the said transfer norms, had trans-

ferred. him at SB  Tezpur on 21.12.92(Amezure — 1)9. at 

SB Zero. on 2,3.93 .(Am exure — 2). and finally at Bir s New 

Delhi on 31.3.94(Azmexui'e- 4) which is violative of the 

extant rules of transfer and also the same is, violative 

of Article 14 xM of the Constitution of India.and as such 

the seine is liable to be set aside and quashed. 

For that 	 including the Hon'ble 

Gauhati High C0urt has held in a eaten-a of cases that in 
a case of repeated transfer violating the norms of transfer, 

it can be Inferred that the actici of the 

Authorities are malafide and in this view of the matter, 

the impugned orders of transfer of the applicant is liable 

to be set aside and quashed. 

1 	' 	 -. 	. 	 I." 
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(IV) For that similar employees like the applicant 
rcv'4 	PIA. 't 	4v(5o' 

who 	 ield Assistants (General duty ) 

atr SB  Tezpur are retained at SB Tezpur by the concerning 

Respondents for periods ranging from 10 to 15 years i.e. 

beyond the prescribed tenure period, most arbitrarily in 

violation, of the laid down transfer norms, but the genuine 

claim of the, applicant on medical ground and family 

groimd is not . conceéded to, which is discriminatory and 

hence violative of the provisions of Article 16 of the 

C0nstitution of India and as such the same is liable to 

be set aside and quashed. 

(V). . For that throughout his whole service career from 

6.2.89 to till dat.e i.e. for about 7(seven) Ye ars, 

the applicant havingbeen subjected'to frequent transfers, 

and the applicant having..duly complied with all these. 

orders, the inaction, of the Respondents.. in considering the.. 

represent at ions .. for retaining him for sometime till comple- 

tion arid/or recovery of his treatment/ailment, and as such 

the same is vitiated for total non-application of. the 

mind by the Authorities, and as such, the impugned 

orders are liable to be set aside and quashed. 

(VI) For that the Respondents acted illegally, arbit- 

rarily and discrimiriatorily in forcing the applicant to 

move to. Hqr. New.Delhi knowing fully well that. the same 

shall result in great. loss and injury tohim for he is 
&-Cr4$t O(4At 

medically advised4to aioid strefleoUs long distance journey, 

more so when there i:?o exigency for such transfer, and in 

this view of the matter the Impugned order of transfer to 

Hqr. New Delhi and his resultant nonpayment of salary, 

allowances... 
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allowances, arrear, salary and bonus.etc. with effect 

from November, 1993 (vide impugned order i.e Document 

at kiflexUre , 6) Is liable to be set aside, and cpashed 

for violation, of provisions of Article 21 of the 

Constitution of India. 

(VII) For tbat'the i.mpugned.orderOf 'censure' dated 

10.9.95 passed by the Respondent No. 3 In exercise of 

power under Rule 15(3)In a departmental proceeding under 

Rule 16 of the CCS(CCA)Rules, 1965 is not a. speaking 

order as..-tbe same being a quasi-judicial proceeding the - 

concerning. Respondents.. has failed to take into 

consIdeaIQfl the mat eria]*e1anat.i0fl furnished by 

the applicant in reply on 17.7.95 and the. Respondent N6.3 

has erred in law,asthe impugned order dated..10.9.95 

does not meet. 4th such explanatiOfl. and hence Is not a 

speaking order and in -this view of the matter, the sane 

is liable to be set aside and qiashed. 

(VIII) For, that .the.impUed order dated..lO.9.95 passed 

by the Respondent No. 3 also suffers,r9m non-application 

of mind to the facts and circumstances of the case as 

disclosed in the representation' dated 17 6 7.95 of the 

applicant and other available ,materalS as thecofleerfled 

authorityhas i 

aled to give ..a reasoned..fInding.s as to 

whether ari enquiry, is necessary or...not necessary and in 

absn once of such finding the Impugned order. dated- 

10.9.95 imposing .t'he penalty -of 'censure" would be invalid 

and ofno'- legal consequence as the -said omissiOn of 	- 

Respondent No. 3 has rsu1ted in material prei1i e, ,to the 

applicarit and in this view of them, a.tter, the impugned. 

order dated 10.9.95 is liable to be set aside and quashed. 

(IX)... 
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(IX) For that the Respondent No. 3 bastaken Into 

consideratlo4 only a prt of the statf"iIts of thp 1 
applIcantf arid has omitte4 other contentIoWs thereof, 

which Is stated to be preciêe issue i.e. use of 

"intemperate and impolite lang-uage " which is favourable 

to the prosecuting authority,± which is only 

one side of the coin and non-consideration of those 

material contentions of.the applicant has in fact, mate-

rially prejudiced the applicant and in this view of the 

matter the same Is liable to be set aside and quashed. 

(x) 	For that the Impugned order da ted 15.3.96 coimnuni- 

cated by Respondent No. 8 informIng the applicant of the 

passing of the order under memo No. 23.3.95-Pers-II/2364 

dated 4.3.96 ( without furnishing a. copy of the same to 

the applicant ) by the appellateL authority I.e. Respondent 

No. 2 is violative of sub-rule (3) of Rule 27 of the 

CCS(CCA)Rules, 1965 as the appellate authority has failed 

to considerall the 'circumstances when the Respondent No. 6 

says "..,...,... who after considering the same has found 

no reason...in reversing the decision of the authorlty"and 

In this view of the matter the same is liable to be set 

aside and quashed. 

(XI) For that the Respondent No. 1O.has erred In law 

in passing 	 dated 25.96 to the effect. 

that "...... xx his requestregarding transfer cannot 

be acceededtoas there are no fresh grounds to justify 

the cancellation of transfer order tt , although there is 

standing departmental, transfer norms of,the department to 

the effect that a. person having less than 10 years of 

service is to be tetained for 3 years In North East India 

etc. and in this view of the matter the impugned order 

dated 25.7.96 is liable to be set aside and quashed. O1A' 

\\,44f 	rct 	Iot 
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(XII) For that In the facts and circumstances of the case 

withholding of pay,  salary, arrearsalary, D.A., Bonus etc. 

of the applicant from November, 1993 is most arbitrary and 

Illegal and as such t  the Impugned order dated 5.1.94 for 

stoppage of pay etc. is also liable to be set aside and 

quashed on the ground of violation of provisions of Article 

21 of the Constitution of India. 

6. DBAILS OF TIER EDIES EXHAJJTED 

The applicant declares that the applicant had filed 

representation/departmental appeal before the Respondent 
No. 8 & 2 on 15.1.94 and 20.1.96 through proper channel 

which received no consideration whatsoever asper. law. Rather 

the Respondents 2 1  8 and 10 have lmplIdely rejected the 

same by directing the applicant to join hqr. New Delhi 

immediately. •Bnce the matter Is very urgent the Instant 

application is filed. 

Copy of the representation/kpeal dated 20.1.96 

is annexed in this application as Document No. 13. 

MTER NOT PREVIOUSLY FILED OR PENDING WITH AY OTIER 

GOURT:_I 	 - 

The apiicant further declares that he had not 

previously, filed any application, writ petition or suit 

regarding the matter In respect of which this application 

has been made, before any Court or any other Authority or 

any other Bench of the Hon 'ble Tribunal nor any such appli-

cation, writ petition or suit is pending before any of them. 

RELIEF(S) SOUGI :- 

In view of the facts mentioned In paragraph 

6 above, your LOrdships' may be pleased to pass 

necessary orders directing the Respondents to withdraw, 

recall or otherwise forebear from giving effect to 

the impugned transfer and posting order No. 168/Pers- 

2/94, issued under No. 3/2/94-Pers-2/4014,dated 

31.3.94(Document No. 4), Order No. 6/2/93_TEZ(ESTT)_ 
50,dtd... 
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50, dated 5. 1.94 (Document  No. 6),. order No. 

23/3/94-Pers-2/12828, dated 10.9.95 (Doci.ent 

No. 11), Memorandum No. 6/2/93.TEZ(ESTT)1835 1  dated 

15.3.96 together with Memo No. 23/3/95-Pers-2/ 

2364, dated 4.3.96(ziument No. 15), and Memo 

-randum, No. 6/2/93-2EZ(ESTT)_4498 9  dated 25. 7.96 

(Document No. 17) and after hearing the parties 
be further pleased to quash the said impugned 

orders dated 8L3.94 1  .5.1.94, 10.9.95, 15.3.96 Alib 

4.3.96 and 25.7.96 (Dociznent s  annexed as 

Annexure-.. 4 1  6 1  30., 34 and 116 respectively) and/Or 

pass such other ordertorderas to your Lordships' 

may deem fit and proper for violation, of laid down 

rules for transfer and also for piolatiort of the 

provisions ofAr'ticles 14, 16 and 21 of the 

Constitution of India. 

And for this, the applicant, as in duty bound, shall ever pray. 

9. INrERIM ORDER, IF ANY PRAYED FOR : 

Pending final decision In the app11catici, the 

applicant seeks the, following interim order : 

It Is further prayed  that your Lordshipst may 

further be pleased to stay the operation of the impugned 

order dated 31.3.94 (document No. 4), 5.1.94 (document No.6) 

15.3.96 	wIth 4.3,96 , (Document No, 14) of the 

application, in the Interest of justice on medical ground 

as well as ... 
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as well as on humanitarian ground for the sake of 

completicri of the treatment and/or recovery of the 

ailment of the applicant (in particular) and for saving 

the fanily In general. 

In the event of application being sent by registered 

post, it may be stated whether the applicant desires 

to htve oral hearing at the admission stage and if so, 
he shall attach a self-addressed post card or Inlid 

letter at which intimation regarding the date of hearing 

would be sent to him. 

P,tjculars of Bank Draft/Postal order f lied In 

respect of the application fee - - Rs.50/- 

Number of....Indian Posta]... order.-g 	 d4 igq 

Ne of the Issuing Post office _ 

Date of lssueof postal order(s) - 
Post office at which payable - Guwahati Head Post Office. 

12, LIST OF ENOLSURE :- 

Document No. 1 - Order No. 783/92 - issued under Memo No. 
2/3/92_8(E8TT)_18798 dated 21.12.92 
isoft ed by Respondent No. 7. 

" 	" 2 - Office order No. 4Q/SBT/93  Issued under 
Memo No. 36/5/88TEZ(ESTT)_l163,dated 
2.3.93 Issued by Respondent No. 9, 

8  3 

	

	Representation dated 5.3.93 sent by 
the applicant. 

8 	- Office order No. 168/Pers-'2/94 issued 
uñde No. 3/2/94-Pers-2/4014 9  dated 

- 31.3, 94 issued by Respondent No. 4. 

• 	 5) 	 " 6 Representation by the applicant dated 
- 22.4.94. 

6) 	 115(a)- CorrIgendum dated 25.4.94 sent by the 
applicant. 

• 	 7)... 
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Document No. 6 - Memo No. 6/2/93TEZ(ESTT).50,. 

• dated 5.1.94 Issued by Respondent No.9, 

6 (a)-Repr.esentation filed by the applicant 

on 15.1,94, 

* 	" 7 	Memo No. 6/2/93..TEZ(E3TT)_216, 
dated 12.1.95 issued by RespondentNo.9. 

u 

	

	7(a)-Memo No. 6/2/93_TZ(ESTr)..572, dated 

1.245 9  Issued by Respondent No.9. 

7(b)- Memo No. 6/29/88/Pers-II/1755 1  

dated 24.2.95 issued by Respondent No.4. 

" 	- 	8, 

8(a) and 8(b) - Memo No. 6/2/93..TEZ(ESTT)4620 1  dated 

14.7.95 Issued by Respondent No. 8 

with Memo dated 30.6.95 with state- 

mont of .impugat ions. 

Document No.9- Representation dtd. 17.7.95 

" 10 - Order No. 23/3/95-Pers-II/12826dtd. 

1th... 95 issued by Respondent No. 	3, 

Document No. 11 - Memo No. 6/2/93_TEZ (TT)/3O2,  dabdd 
11.1.96 Issued by Respondent No, 8. 

" 	 12 - Departmental appeal dated 20.1.96 

submitted by applicant through proper 

channel. 

" 	 -'-13 •- 

13(a) and 13(b) - 	Memo No. 6/2/93-TEZ(ESTT)_ 1502, 

dated 28.2,96 issued by Respondent N6.8 

with enc1sures memo dated jL2.96 

and thpitwent of Imp ut at ion s of 

misconduct. 

14 - Meo No. 6/2/93TEZ(ESTT)_1835,dtd. 
• 154 3.96 Issued by Rspdt. No. 8. 

15 - Representation dtd. 15.3.96. 

" 	 " 	 16 - Memo No. 6/2/93-TEZ(ESTT )-4498, dtd. 
25.7.96 Issued by Rspdt. No. 10. 

" 	 l7,x 

17(a) to 17(m) - Medicaiprescriptions and certificates 
from 13.2.92 to 1.4.96. 

VERIFICION 
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V.RIFIAT ION 

I, Shri Debarigshu Deb, •sth of Late Jitendra Chandra 

Deb, aged about 32 years, working as Field Assistant (Gener al 

Duty), I.D.N0 •  - JD 01E345 in the office of the Deputy 

Commissioner, Government of India, Special Bureau, Tezpu.r, 

in the district of Sonitpur, Assam,ta  residdnt of /o Begin 

1Zy .Aziz, House No. 2., Rubber Th.garl, P.O.Tezpur- 784001 2  

in the district of Sonitpur, Assain, do hereby verify that 

the sta-tements and àontents of paragraphs 	1 C')' 

are true to my 

kE personal knowledge and paragraphs 	E 	i 

believed to be true on legal advice and that I have not 

suppressed any material fact. 

Date :— J:119. 
	 ~~4 4611~~~It 

Place : Guwahati. 
	 Signature of the Applicant 

The Registrar 
Central Administrative Tribunal, 
Gauhati Bench, 
Bhangagarh, Gu'wahati - 781005 9  
Distpiet : icarnrup, (Assam). 

... 
7Trcrl 7j-*i% 
£*JI. 	 . •• 
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 4  •  . 	 orc; 	Order 

ctf the following °fficij5 rc ordered 

ro 

Th0 

-t j•. Rhu lley Sing, s::j 

4.
FT(CD) i'D_Ol3Sp 

Tn 

SB 
(4r pt'f( 
Sn, Shi1lg or 
(under POSting) 

Under Orders of 
transfer from 
Hors, 	Delhi 
SB, iiza,,i 

- 

S13, Aizawi, 

s, h izawl. 

S13, Guwahati 5, Su: 	
Paul, F(CD) 	s, izaW 	

B, Tezpur 

	

- 0 1742_X (Me may b 	
on cornplj 	

bE his tenure 
t 

Dh, F(GD) 	
SB, Tezpur.  

3D O1F4.5 v izaw 

2, 	
°ff±c15 mefltjried. at 	

, & 6 	are entjtl0d to normal tran$fr benjfjt5 as orserThed Under the Ru1(?S 	Those t S1.q0 	1 &2 
bov 'are entjtlCd o actual jOUrney time and actual ou0 Cpenses only in connj

0  
With the:;., transfer fr 

	
Shj)io0 to S, ?izawl 	They are

1.

rc'Iu4rd i: opt for 9ria3 'i 
	J. w!th 	

four mont))s of the- 
If 	th 	

on t: 	. 	
failing which, they 

shn3 	bI: 	 r1 .:y Con i:r, 	Overnr..11 t Rules 

Cpi0 6 L 	
duti.e 	SB, Shillonq . 	

d 	'tjor tc report 

s: Nc,3 shove 	
Shrj BhUllry 

- 	

DC 
fl 	 , S13, dzawi, on 

5. 	

iu 't,' 	':, • 	1hj, 
Tn:; 	w-Lthç o)rova1 .r 	

Shij long of the Additjonai ,Comrnj_ 
S310fl( 	jr1.  

'I  

. Me 
/ 	 sstt, COmrnissjQne (?idmn) 

 
Of India, 	 - -. 

SPCCIa1 Bureau, 

	

Shi'fl0 	

- 	3014 1  
I 	 Dntcd, the t 21.12.92 -7) 	

S1p-j T.B.T1i/RI.j Sinq, SF?(c,D) 
	Thro' 'S 

U 	 Shillong 3) Shrj Bhulley S.inq, F(D) Thro' S(Pers) lCab.cttlD 

Dch, Tt (GD) 
1Jt' 	

id (H1 	

' 	 - 

7.n) 	
C : 	

) 
, FII,..... 	

1O17\ TJS(r1) 	
N,D, 

	

4 	
Qr:, N \96. 

7.-••  

';}1?ur. 
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O,O.No. 	/SBT/93 

ERJ 
-I 	

0 The foil !t.v'.ç %- tQJd..As$jstants have been transferred with 
imrnet'ate ffect. 

c1;- - - 	- - 	- 	- _ _ - . 	- 	- 	•' - r 	 ' 	- 	- - 	- - 	- 	- - - • - - • 	 - 

Tawanq J'i.than 	t41transfex 

• D 	'Au- DQh' 	 Tvur . Ziro 	A ltual ' Journey :.J••• 	 me & expemies. 
3. 	 pii 	 Tepur 	l3omdiia 

• 0 - - - 	 - 	 - - 

2 	Transfer of ShrL 	 fpont 3D 
H Tezpur t -  rIP Jimithang ordered vide O.O.No.255/SDT/92 is5ue.udcJ 

endorsemeRt NO.36/1/09-TEZ(Estt) dated 6.11.92(atS,t,No.4) ie hereby 
cace11ed 

30 	 Whis issues with the approval of DC 

• Ofliçt orThr floo 
' LI .. • 	J 	

. 	Borah 
•istnt Commi5:'oncr(rc3mn,) 

NO.36/5/-TEZ(Ett)  
Government of Ind.a 

TIMPUR 
r 

• 	 ______ 
0 	 Dated, the 

i CoP o :• 	 Theywill have the option to draw 
i .ji&,rd 14cJ. l(cr) :p T Jcwt 	

pr' rther at CentriJ. Govt, rtcs 
rj4 po,p?c) 	 • +4.& 	ftere haa.,* a5-admisejhle. 

, flcpi. ction tor TTA advae i 
: 	ç 

1 Aec 	 riaipuQ 
 

0. cop ev) 

?sistant omlnjjone(1m.) 

2/2?L to- 
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7,1~ 

the 1puty Comisdonez'1  
a.aial Rur.au, 

(Jo,t•  of In&tgi, 
VIRM 

,tiz cst) 

7,  

I 	. 
'1 

* A  traler 1r 294n( 
- 

ha*tnzund 

f 

With rc?f!rert3e OJo.40/sBT/93 izued under 
erioreetent 	$ 	V 	

p 

	

.'.a(gr). 1OJ 	 3 dated 2.93 regertin 
ny furthor poetifl towards FIP,Ziroo 

2 0 	 In this oonnxion,I would 1iki to infoz 
your tht sirce my d'te of Joining in •orvioe,I h"ce bn 
poete( in forward pl&oes it 	Uong,Ai$wl,chiv)vi for 

j 	 four years. Diringduretion in Chpbai I ye given et 
].eat four to fe repreeetntione to Additjonl Comtir'n.r 
of 3,thiilon. stating the ephReis of my diffiotitties in 

• ny farrily aei my mothor and sister is ooletely lonely in 
my house i0 e. at tzpur.A I have alresdy mentionsi in my 
representations that my elder brother Aruna rg&hu Db, FA(GD) 
of thia orgariisction have been posted at 	Qh!ty0 As my 
elder broLhr postcd at W. OuwvtMy mother is a widot.i 
an aged worn of 59 years and she is Wferir4 ,r from Crdiao 
prb1es. : i is rot pstble for her to ocpe up 
hous:bold acti'vities.).p itin probl is that uT fmi.y 
lackiug from having arT m1e mber at present to curly on 
the day to day problu.As I have already ne U.oned esriter 
that my !nothr is Cardiac patient and aged woman. So it is 

veil ensured that A Cardiac patient like her carot regulate 
the daily daily work in taiily.),reover I am having an crown 
up eistex,and vhioh is not posaible for her also to zzdjuat 
ttr outdoor works of our daily reeds.As the eitution is 
not prfer*ble for a young girl to oerry on all the work 

like thie.Renoe I an presenting before you my moth?r's 
oortifioot. regarding Cardiac pb1e$ 0  Therefore I ;equest-
you to go thrcngh n7 application careful)y and to IrAlise 
my probietas whole heartlyI hpoe eir,you will be qtte aware 
of 4 problemi and being an reeeontble person you will be 
kind enough to permit ae to stay at least one tenure at 
prc,er Tezpur on huirartarien grounds. 

Thankir* iou. 

net, 	9_3 
Tours faithfully, 

- 	 _i• 	12: 	I 
I)Ct)41y.., 

(Deb3ht Dth) 
_F GD)1 ID. 
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Office Order No 

The following transfer/osting'of Field Assistant (GT 

{ 	is ordered with immediate effect: - 
I 

t!I 	_J2 n 	From 	 .To 

I • Shri Debanghsu Deb, FA S13 Tezpur 	Hqrs ,New Delhi - 
JD-01845V 

2. 	The official should report for duty at his new place 
of posting on relief from his present place ofpostin3 af tar 
availing ol. the joining time permissible under the rules, 

$ 	30 	The officjal if he intend to apply 
must do so within 7 days or the receipt of 
of the fact whether he intend to ilepresent 
or not& failure to draw the advance will 
a ground for delay in relief On' transfer. 

for TA/DA advance 
this order irrepective 
against his tr:nsfer 
riot be entertained fl3 

4:. 	The transfer order must be implemented within an upper 
time limit of 2 months irrespective of the fact whether a 
representation against the transfer is pending a decision or not. 

• TFis has the approval of Competent A.ithority. 

• , 	 (p .K. MATRUR) 
• 	 1JND1R LCI ARY (Pn3 ii) 

No,3/2/94-pers-2 
\ 	' 	 Government of India 

Cabinet Secretariat 
8-B, South Block 

Director of Accounts 	 New Delhi, the 
Cabinet Secretariat 
New Delhi 	. 

Copy to:- 
1. Controlling Officer, 8B Tezpur - He is advised to ensure 

that the official applies for TA/DA advance within 7 days 
and is released for ransfcr within the upper time limit 
of 2 months. He must ensure that, the representation if 
any, is forwarded to Pers. Division in terms of the 
existing transfrr policy guidelines and the official 
advised to act in accordrkco with the tanding instructions. 

f-i 

• . . .2/- 
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h, 	A( 	D) 	thro 	his contro:1.li..P 
Ift 	i 	ttt1ut 	to 	OPt 	:or 	ti 

morith 	o.t hi 	oining at the new st: tiori :. 	P 
proforirta appc:ed beloW- 

-by opt :o'- 

Rent free accommodation or 	RA in lieu thCl30r On 

coirrur 	baU 	L.a • 	n 	 tc 	orrrpOt'-!. 

police officrs in the State or poitii, 

• 	 OR 

To draw I-t 	atCéhT"RateS plus compcnsatio 	in 
lieu of RFA on confrre basis. 

• 	 Signature 

Name  

a 	 Designation 



"00011M 

Sir, 

T1eit1cnl Secretary (Pers), 	 II1:1IiI 
Cab. Sectt. uovt. of India, 
New Delhi. 

/ 

Plea se rofe,rto Tezpiir Memo No 6/2/93-TEZ(ESTT).. 

2104, dt. 20.4.94 eiiclosing LDelhi vide4D.O.N0. 168/pers-

2/94 issued under endorsement No. 3/2/94-Pers.2-4014 dt. 

31.3.94 regarding ray transfer from 3B  Tezpw to B.q.N, 

Delhi. 

Since from the time of my joining on 16.2.89 to 
5.1.93 I had been-posted to Shillong, &izwal, & PIP Champhal 

in Aizwal section. In PIP Ciiampai also where I had-my left 
kmm leg knee joint injury nd back pain. There Dr.Roding.. 

liana, Medical & 1 altb Officer, Champai Cjvil 11ospital 

• 	 referrdme to Guwabati Medical College for better, tretment. 
So In my representation in chanipal I have given options \ 
for three places (a ) Tezpur (b) Quwahati (a) Dhubri. I have 
bbcsen the place Tezpur and Dhubri as because these places 

are nearer to Gllwahati,, Atter this SB Shillong office has 

transferred me to Tezpur. Aftor few days  of joining In 

i2Tezpur  SB Tezpur office started eiving me order to move 

to Ziro inspite of my medical advise. I could not under-
stand why they were trying to shift me to Ziro Inspl.te of 

all my medical specialists advise. As because Ziro Is 

a cold climatic region and high altitude area. My left 

leg knee joint injury and back pain turned Into artbrities 

which is strictly prohibited for the above area, in order 

to avoid future problem. 

But Sjr, I have received a Memo from Tezpur 

• 	 office that I have been transferred to N.Dlbj and there 

411 be availability of medical facilities. Everyone is 
not paying any attention to my main prob1ei i.e. my 
medical problem. My i''iin problem is of arthritles and I 

am under treatment by Dr.A.K.Mahaflta, M.S. (OR).MY 
metical 
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2.. 

medical specialists has advised iie to carry on my medical 

treatment in Guvahati Medical College and advised me strictly 

to prohibit the cold climatic area, high altitude places 

and also avoid long distances t!t1rtzjourney and to always 

zzd bath by lukeworm water due to my leg joint injury and 

back pain. 

Sir, in my representatici I have requestod *z you to 

transfer me to Tczpur or Cuwabati, where I can carry on my 

futhep treatment as because Guwahati is also medical facili- 

tated area. And I have never requested you to transfer me 
out of my sectii, There is no scarcity of Ibetors nor of 

medical colleges in sam. Sol 8i,  they are turning my 

probln to another way either at solving it straight forward- 

ly transferring me Tezpur or Guwabati. One thing more I 
think you have  not gone through my medical certificates 

properly. And the medical officer and Chief Medical. and 

Ibaith Officer at Tezpur Civil Hospital referred me to 

G.M.C. Orthopaelie centre for my better treatment. Doctor 
Ato  

of Orthcpakdie centre has not declared my case as a case 

of failure nor they have suggested me to shift my medical 

; 	 zase to N.Delhi. It is according to the advise of my Doctor, 

• 	 I have requested you to transfer me to Tezpur or Guwahati 

not an my own interest. When there is availability of 

medical resources in &ssam. why should I shift to New Delhi. 

Another thing if my deptt in so aware about my 

diease then whey have Tezpur office hasrelievedine on 

3.11.93 forcibly before iive months ago. If they were my 

well wishers they could not relieved me either they could 

kept me here and could tell, me to continue my treatment. 

As because SB Tezpur office has forcely relieved me Inspite 

of having my medical problem, then the entire period wnilcb 

I had spend must be treated as special leave. My D.A., 

arrears,.... 

I 



- -- 	W nt 

.3 

a.rrORrs j  bonus and sJ.ary '!iay please be gi.vEl to me. 

Lstly, Sir I 1lRVe nve' akd for LDelhi. It 

is really very strange that I have been transferred to 
LD1hI. I think wbat I an trying to pontway to you. You 

will be able to under 5t and. I am requesting you that 

please transfer me to Jmwahstti as per doctor advise. 

Please try to realise my conditions and for five Months 

I na spending ny lays without piy, D.A. arre!'Ir anti bonus 

also. Please do not let me in dosptir. I 	m seeking 

3udgement from yoa. You are the *atx daniel prsofl 

eei'vtbi.g Lies ur you. 

Thanking you in anticipati)fl. I reiiaiT. 
v.rs faithfully, 

d/- Debangshu Deb 

E.A. (GD) I/D ]Jo JD-01845V 

!edica1 
Certificates 

Dt s 22.4.94. 

Copy for ini'orn&tion to 

( 	pl.kcret'trY )  C .Sectt. rurt. cf Indt, Nei ])el!l fOr 
your kind infOrMaticr an*1 necessary action a t your end 

please. 	.tLotit cneirsurc) 

(b) Under .ecretary (Pers-II$, cab. 	ctt. (.kwt. of India, 
Nev Delh±(without enclosure) 

Yours faithfully, 

LkiVance COpY to 	 d/- Debangsbu Deb 
airs. . Delhi 	 FA(GD) SB ThZ1UR 

Cihrouh Proper channel 
copy viii be send throtL offic) 

0.. 



Under certifiate of posting 
- 

The Additional Secretary (Pers), 
Cab. Sectt. 
Govt. of India, 
New Delhi 

SUB :.. CORRIGENDUM. 

Sir, 

Please refer to my representation dated 22.4.94 

against my transferorder addressed to you and copy to 

the Spl.,Secretary and Under Secretary (pers.II) In 

advance copy and through proper channel copy r egarding my 
transfer to GuwptI Instead of N.tlhi on medical ground. 

In my representations at para 1 1  my joining 

date at SB  deptt. may please be read as dt. 06.2.89 to 

5.1.93 instead of 16.2.89 to 5.1.93 at SB  Shillong, 

Aizwal and FIP ChpaI. 

This is for your information please. 
thanking you Sir, 

Yours faithfully, 
Date : 25.4.94 	

Sd,'- Debangshu Lb 
F.A.(G.D.) TEZI-UR 

I/O 110  JD - 01845 V 

lix 

l..dvaxìce copy to Hirs. 
(Throughroper channel copy will 
be send hrough office). 

... 

/& 
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& 

WE 

Government of India 	 3t 
Special Bureau 

Tezpur, the 

Pay & allowance of Shri Debangehu Dab P1 ((3D) should 
not be drawn & dieburement stopped till further instructthn. 

2. 	UfldiibU.ed piy & allowances may be retained here upto such time as permissible & thereafter refunded to Director of ACCOUNtS, Cabinet Secretarjat(w), New De1j. 

/ 

(&. flORM1) 
lSSIsT,Wp CoM:IssION(ADMp.) 

Accounts Branch SB Tezpur ( 2copij 

py thj 

1. 	I/C SB ZirOs UnAlsbursed pay & allowrsncea may be 
returned to this office for further act1on 

2 	Shri Debang&u Dab,MoD) • C/o Begurn Daizy 1ziz, House No.2, Rubber Began, Tezpur 784 001 

JSXSTANT COMMISIjbIg 

11 



To 	
REGISTERED WITH AD 

u=on1 

Govt. of India, TEZPUR. 
SUB : - PAY AND ALLOWA$CES. 

Sir, 

1Lth reference to your Memo No. 6/2/93_TEZ(Estt)-

50, dated 5. 1.94 regarding pay and alløwances stopped 

till further informatic'i. For your information, as per Govt. 

rules allowances (any kind of allowances) should not be 

stopped. Moreover, you have forcely relieved me Instead 

of my medical ground. So question does not arise to stoppage 

of pay also. You have very well known that I have not 

violated any Govt.  rules. 

Therefore, my allowances D.A.,  arrears, Bonus 

etc. may kindly be send to me at the earliest. 

This is for your information. 

Yours faithfully, 

Date :-15.1.94 	 Sd/- Debangshu Deb 
F • A. (G.  D.) SB TEZP tJR 

I/D No.  JD  01845  V 
Copy for infor'iation to :- 

1. A.dl. Commissioner, Si1. 
Bureau, Govt. of India,Silloflg 
for necessary action at your 

end please. 

... 



V.  

/ 

AT' 	• 

o.6/2/93-ThZ(ETT)- 9/ 
- 	 GOVi'RNMZNT OF INDIA 

WECIAL PUTAU 	 FNN XLJnI. 7j S..... 

Tezpur, the /) 

Memorandum  

Subs heresentation of 	rt Lebonshu 
Deb,FA(GD) rege.rding his transfer. 

With reference to the subject cited above 
Shri Debanshu Deb, FA(GD) is hereby informed that 
he was re]Jeved from SB, Tezpur on. 03-05-93  on transfer -t 

- to Ziro and subsequently he was trnnsferred t01 HQrs, 
New-Delhi. The order to this effect WPR elready sent 
to his home address on 20-4-94. Hence, DC SB Tepur 
is no longer remained as his controlling officer. 

2 	In 'view of the fact as stated above, his 
representations with regard to his fresh posting etc 
are not acceptable to us. He may submit the same to 
his new Controlling Officer i.e. Under 1 ecretry (Pers-Il) 
at aqrs. 

The 3(threo) copies of his representation dated 
28-9-94, 21-11-94 & 28-11-94 are returned herewith for 
necessary action at your end. 

Enclogps stated 	 1kP fl'/ 
( B.Bh& 'taharjee) 

DebangshuDeb,FA(GD)A88tt Comris8tonertAdn). 0hri
• 	do flegam Daizy Aziz 

flouse No.2 0 Rubber Bagan 
Tezpurz 784001. 

Copy for irifortuation to: 

Under Secretary (Fere.II) HQre, New-Ielhi. 
Assistant Commissioner(&drnn), SB, Shillorig 0  

Ar3sistant Comrijssoaer(Admn) 



I) 

/ 

No. 6/ 2/9 3_TEz(FpT)  Government of India 
Special Bureau 

Tezpur, t h e 

MEMORNDjJ 

Subject, R epresent&tion of Shri Debangshu 
Deb, FA(GD) regarding his transfer. 

As has already been 
intimated by us vide our Memo, 

of even No.216 dated 12.1.95 to Shri Dehangshu D(,b,FA(C1)) 
DC, SB.Tezpur is no longer his Controlling Officer nnd 	9 hence his further reprenttjon5 dated 9.1.95 and dated 
20,1.95 addressed to Secretary, Hqrs, and Asstt. COmmissioner(Admn.) #  SB, Tezpur respectively on the above 
subject should not be sent to this office. As such his 
aforesaid representations are returned herew1tj, in 
original for further necessary action. 

2. 	However, 
he may represent through his new Controlling 

Officer i.e. U$(Pers.XI),  desires. 	 Hqrs, New Delhi, if he so 

EncISAS stated 

/, R 
r 1 DebangShUDeb,p() 

co 	House No.2, Rubber Bagan 
Tezur - 784 001 
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NO.6/29/85/pers2 /7 	MMEDIATE Government of India 	 By Re 	AJp_ 
Cabinet SecretariatL i 

B, South Block, 
New DeThj, the 

4ORANDU 

Subjeot: Representtj08 of 
Sh.rj Debangshu Deb, FA(GD) 

regardjng his transfer to Hqrs. 

• .0,0.. 

With reference to the subject cited above, 
Shrj Debarigahu Deb, FA(GD) is hereby informed that 

his case has already been Considered in detail, 
2. 	

It has been decided that Sh. Deb should comply with the 
transfer order and report to Hqrs. New Delhi without further 
delay, Shrj Deb is Once again advised 

not to send reprsentatjo,.i directly to zaj senior Officers 
at Hqrso whith is violation of CCS(conduct) Rules, 

/1 

(P.K./kTJR) 
UNDER 5ECRETAEY (PERS II) 

Shri Debangahu Deb, FA(GD) 
C/o Begum Daizy Az*, 
H. Not, 2, Rubber 3agan, 

zpur- 784001 

4 



, 

EECflETJIMMEDI'r 

- 	 Government at lndje 
Special 3urccu 

••0ø*• 

Tezpur, the /4'79S 

MEMORANDUM 

Hqrs. Memo No. 23/3/95_pers.2_10579 dated 30.6.95 
alorlgwieh its enclosures is enclosed, in original. 

2 0 	Receipt of the same may 1.ease be acknowledged. 

End: As stated 

MISJIRA 
DEPUTY COMMISSIONER 

Shri Debangshu Deb,FA(GD) 
C/o Begurn Daizy Azlz 
H.No.2, Rubber Bagan 
TEZPUR - 784 001 

I 
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t' 	

A1 

No0 23/3/92-jj- 2 
Governmint oi' India 	NNEXURE-85I 
Cabinet $ecretajat 	 -J 

8-13, South Block 
N-ew DelhI, the 7)17f5' 

NEMORANDUIvI 

Shri Debangahu Deb, FA(GD) is hereby informed 
that it is proposed to take action aainst him under 
Rule 16 of CCS (ccA) Rules, 1q65. A statement of the • 	imputations of misconduct or misbehaviour on which 
action is proposed to be taken as mentioned above, 
Is enclosed0 

	

2 	Shri Debangshu Deb, FA(GD) Is hereby given an 
opportunity to make such representation ag he may wish 
to make against the proposal. 

3. 	If Shri Debangshu Deb, FA(GD) fails to submit 
his represitation within 10 days of the receipt of 
this Memorandm, it will be presumed that he has no 
represen'tation to make and orders will be liable to 
be passed against Shri Debangshu Deb ex-parte0 

4;. 	The receipt of this memorandum should be acknow1edcd 
by Shri .Debangshu Dab, FA(GD). 

_1 
\\jc  y- 

fr1 
To 

Shri Debanshu Deb, FA(GD) 

.11ol 4i , 

'S 

A 

( GURINDER SINGH 
) 

JOINT SECRETARY (PERS) 
& 

DISCIPLINARY AUTHORITh 



STATEMENT OF IMPUTATION OF MISHh12T TRAED 
AGAINST SHRI DBANGSHU DEB, FA( GD) CABINET 
SECRETARIAT, HQRS. J  NEW DELHI. 

That the said Shri Debangsliu Del) was pouted ind 
working as FA(GD) at SB, Tezpur. He was trarisfrred to 
Hqrs. New Delhi vide Order dated 31-3-94. The said 
Shri Deb has not joined duty at Hqrs0 New Delhi as yet 
and has been cndin one repre;entation Eftcr another 
to his superior. Officers seeking cancellation of his 
'transfer order to Hqr$. at Delhi0 He has used impolite 
arc1intemperate lanauae while subinittinL sudi repi'ésëri-
fE_ ,FhTchareiular DE has already been ordered 
against him vide memo dated 9.5.95o The said Shri Debangnhu 
cb has rt shown any imprQvement in his conduct even after 

iue of e Ci reshet to hi 	He hs uent wioUwr 
representation dated 25-5-95 addressed to JS(Pers) using 
intemperate and impolite language, and displaying higbly 
conteinptous and disrespectful attitude towards his senior 
officers. In his roprecntation dated 25- 5-95 he ltns 
written 11  I have giv -  near you more thiji Fnou11 time 
to solve my case. But you have failed to rind a definite 
solution. lam filing my case near CiT. The rest 
conversation of us will be held near tIien. 

By his afore3aiU acts of wilftd inuubor'ditiation, 
the said Shri Debangshu Deb has QJ1ctd i)iJnelC in a 
manner hihly unbecoming of a Govt. s _tR", ntr rhus 

(iii)ódTôñduct) Rules, 
1964 

10 

11 

7 
V 
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The J.S (pore) 

Cabinet ieczteL ictt. 
covt, of Mdiab 

Lcew 1?44t11. 

[4NEXURE_ iiJ 

sir, 

'ith rerernnra to your m'io No. 23/3/ 

dtod 30/6/95 unc3ør TQZjAr &3orccrnont no.6/2/e.tt) 
4620 1t,-14/7/95. 

.ccording to your maorondun you love conaldered my 

etetanent in my previoua ropresentetica dt. 25j'3/95 wmicn I 

'ivj tend to you according to you my etatent ccatained fin-
polite and intunparete lenguego *  And in point no.2. you have 
mentied that you are giving me the op)ortunity of giving such 
representaticn against the mno, wid in 3rd point, you have 
mentjcnd that if i fail, to nnwr this memoranthn within 10 
daycr  than it will be preaunod by you that I can make no rem 

pre3entation and orders will be liable to paed against me, 

Now I am clarify your point abitrding to your aati.. 
iacticn before 9-'* discribing point no 1) ia. about my 

sttt, 1t me cle'r uo point no (2) of yours in point no 
2 you have rnnttcaed that y*waro giving me tie o,ortuni'sty 

to mko such rpreontatjai nçthst this meno, Sir. I beg ycr 

prdcn but cccrdirtg to your 2nd point you are woil caning my 

roprosentati on, and according to you. I think my representat 1cm 

contained no intemperate language othorwise you uou1Lsnt Nnva 
given me the oportunity to make th same roDresentation againc3t 

is rnto, ?benks for giving me the opportunity, I will try ny 
level beet to satisfy your points, 

in otnt no (3) • quYstion dcna not arise for not 
giving you any zely 4thin 10 thys, 'Thy will I hos1aU, in 

ansering your questicn 7 And for your information i coulñ 1th 
to say that I had received your mo fran Tozpur office in 

95at 4,45 p.m. so • tho effect of this memorandum may be 
calcujte from this very dote and tizae,i 

In page At tetarert of fmputhticaofrnjc.iccnuct 
tramed&(toiy4bt rL_Pcbcrçu _&_b ! Your point no, 1) in rccr. 
ding my mi&.condüct and mis..bobavtcur, , lot me çivo my anwerm 

ja1nst your these cherge3, I em writing my problem içair in 
details. 

p.T.U. 



X Debangshu D3b waa firttly poctod Iran F.Ip cbtmpj 
Viizowl 8et4 to Tezpur crri medical ground vtic rneo no 
Shi.Ucng 00 No.783/92 under endorsement no. 2/3/92uI.s7aiI.(stt). 
18798, dt. 21,12.92, 	my mddic1 prcbleta Is much clear noer 
you and also near Tezpur Of ifjc., 1'run the very beguiing when t 
was tranafered Iran j. x.. Camjei to Tezpua it u 	rt medical 
çzound, end mcreovor I have canpl*t3 rrj tenure of 5 yeare out 

i& my hc*o posting i.e. Tezpur. i.fer I hvo joined Tozpur 
fran P 	Champaj firstly i Øar ç'iven or're to re tviEted to 
zero, z requot near the Zzput 38  off ice not to trena 1ev ma 
to zero, l-iut thy tiod my propocal içorizig ty mctica1 case0  

therjtjoe pat2ent en I em unr ti* treatment of Tir, 
ni1 Tcra Kaht"tt ase0clate profczsor of 	 Medical Colleçe, 
e hadtluggeatod me to follow gone medical tts wore no, 

To nvoi.j cold climate end hiçh altitude area, 
To beth in luke w3sm wittjr, 
To a4td long djtjtenca journey. 

The moMcej certificate of my ertherjtjg and refcronc 
OZ Dre Anil gr o  iThnta was attacj in my represntt 	end 
was atthnittød near then, But Tozpur Office after 94tting my rc.. 

presentatica with medical ccrtjfjcz,te, géve anothar memo to me 
stating in it that' x muat be fully WXWMA cure3 within six montbø, 

- 'Thrthoritjoa is such a d.taeeae which cannot be cuZrd within a 
5pc1Lic er1o& ruther it needs a pacific time end regular 
mejej tree tment to be cur4, lCnowjng all that ,ni'31c1 problttu  x was transfed to New Delhi on 32/3/9e and the reat is knotrn \3to you, . I cone to Tezpur cn xdx 16/2/93  frcra that timea 
cn wards I was t.nce trCnDfered. to nero, then eain to Now nolht, 

r7 YThe one basic think I ccu13 like to tefl you that 0  hcw can Te?ur f11l•VS 

	

	
$8 Off IcO ignore my medical prcblem and proacrlfuon of ny 

1?Ctor 
advj0, 1)id my ur, ddcdaro that my case is a failure case 7 
how do they reject my Dcçtera prescripti.on and on what ba&ts ' Is my medicej problen not a prubj4mw ncir you all i or d18 you 

cc*jder my case eg a matter cZ jcce near you ajj 7 fran 16/2/'3 
to tjij this they r have been be ressed by the senior of I leers, 
I have )een without y fore such a lcn term and for this 1 1km 
anable to carry cut my medical treatment also, inri n04 you are Cherç,.lng igaimt me charg,q Of 	 with senoir off lcer 
for nzalztl 	Cf m trenef,r 	T hit Qlroedy scnd you n 
reprontetjon acjinist your chargoa Of mis..conduct agaimgt rne.stil] 
whoa you are putting much npocta 	gafn an mia*conc1t then I 
must sa that 13 It not t.'e resasViii1t,- ef Va sp.nlor Officers 
to be kind and conajcjarate to rw rithorjnate, rrcm nuch 3 lena texrn I have been pleading requesting neCr the cr.nior off 1ccr. 

P • T. V. 
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about more tn l 	 reu1t sia r get from th 
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• 	 • 	
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! tj 	. • 	 ', dit:ct rnçu 	 YOU $JI3 t)kOfl ffiOUh *M 	*04 ;i 	c1vo ry 	40 T Om ft1ig my cne near ct and  mat  converano 
ticn will be rcrnr thu 	o w"t vu1qtid 	Is th $tof 1 see n et  

	

;i:: 	 J.eck .0 	nc tn tntatq 	sire  My teprenttio.ILR - 	 --. 

nvoz•bøt cn intaurpornie 1ancjut9e, I dco s t )now w%y te rinr 
officers a re aakirAg such £e1e pctj atøt me, 80 6 my 
ner tc*mrdo your neno LQ tet 	ctcjy On sward by 	r would 

1ik .'o sy that. .1 nn rn 	 ia and I ricci rgu1nr 
mic'j tzttwnt to nvoid tt prcb]n ar1 in thü d1ee 
t 1i 	t 	tt ( 	 J j 

• 	cured, but it cn b rttth1n 	throuql,  requIn. r trt it, o, if 
you a llow me to awy 3 	L 	tir 	 sO tt I c.ln 

my roeAJoal trtment then ! will go to 	pThce of 
c: •; °1''J 	 bY 'jPOU •  T nrcrplee I Vii] go flccordthg 

toyoir choicebje poatinç 0  But you mwt 
ey for 	M popaj 	near you, xor y aecide wt 

	

oyu want to do 7My ca 	 more explai l latioll to A 	
ioz 

 
YOU thoroghouOly, 	main think yo1 )iiow tt rm 

cse.i 	 o ra1ity, 	wy 	te st roog po f t '  
• çl,t 1cr 	 tifl t 	end, You relis 	 t't 

for ncite.. t"n Ont yor ott,t mcztti 

O C 
£r ),IS Ca Se e  14N 'i 	 a 	 c)er cese V"itil  

• 	 .• flo 	but 01 tOclQs hso in czeu ted Ofl my 	by p.n. of f ice 
(Thzur) iy iuitç •ias itcm 	x 	wtct p4y,, D.I. 

bctur fran  13 Cti.11. todly )tow am I pS G jjjg my days '7 
Tave you Ovar Zxtz trie(I to ce?U tt oitfc 
of.  my s tate Of mind. i .thi 	 tnUcn Ycu are riot only 

• • 	 tQrtinq 	i ntiiI1y but rnnt11y1Sq go impit i! put.t1 IM 
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• •Sh, false bli cgr by you iU, yuu mw 	re t't I 	not 
iot my pttone in facing you ani your problc intit cf ui 
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• 	
• cjcounó Oti T*zpur pr'OZVr, 0 will rt8in 	gratoul near 

Thnnkig you, 

	

• 	 • • 

	 • 	 • 	 . 	 •: 	• 	 £AW& faithfufly, 
• 	 • 	 • 	 • 	 • 	 • 	

• 	 i• 	• 	 • 	 • 	 • 	 • 

Aolvhnto 	

( D31d4IUDP) 

'r 
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C0t t4 	• 	 • 	
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.(tG) 4y thrcugprop' 	 • • 

COJwjj 	eeni 
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'1: 	' 7T 	onridential 
No.23//95-Pers-2  
Goverirnont of InJiV ' 	 7 Cabinet Secretarla4 	 V 

8-B, South Block 
N ew Delhi, the 

ORDER 

WHEREAS Departmental proceedings under Rule 16 of 
CCS (CCA) Rules, 1965 w ere initiated against Shri Debangshu 
Deb, FA(GP) vide Memo of charge issued under No.23/3/95 -Pers-2 
dated 306.95 on the charges of using intemperate and impolite 
language and' displaying highly contemptuous and disrespectful 
attitude towards his senior 'officers in his representation 

* 	which he submitted with reference to the appointment of 
Presenting Officer in a separate DE, for mrijor penalty inittutic1 
against him for unauthorised absence. 

2. 	' WHEREAS Shri Debangshu )eb was given an opportunity to 
represent uainst the aforesaid Memo of, charge dated 30.6.95. 
Shri. Debangshu Deb submitted his Defence Statement on 17.7.95 
wherein again he has used unctlled for ,nunwarrentlV?d lrlU, V C0 

He has attempted to sidetrack the issue by sending copies of 
medical prescriptions to justify his unauthorised absence 
which iz the bjeot-'rnttor of tinother D8 against him. The 
pre.Lse issue in the present minor penalty uctioi Wt Uic 
use of intemperate ahd impolite languageVbj Shri Debangshu IJ•b 

	

I 	in his representation dated 25.5.95. Shri Deb has not ShOvifl 

any remorse or repen ance for having used insolent and imp ite 
\language,..whichia manifestly clear from the records. 

bc tv 	. 	%'IHEtEAS having regard to the facts arid circumstanc 	of 
V  the case, the undersigned is of the opinion that the charge 

against Shri Dêbangshu Deb as contained in the Memo of charge 
dated 30.6.95 is proved on the basis of documentary evidence 
on Z'6COdo 

NO, THEREFORE, the undersigned in exercise of the 
powers confered under Rule 15 (3) of CCS (CCA) fules, 1965 
hcrby impos the penalty Qf " Ccnuro a QXI  51irl Deban8shL4 
Deb, FA (Gi). 	 , 	 V 

( GURI:tUER SIWH ) 

	

V 	

V 	

' 	 JOINT SECRELSRY (PERS) 
& 

DISCIPLLJARY AUTL(üTY 

	

• V 	
Debangshu Deb, FA V 

	

• 	 th ro'  

Copy to:- 
Deputy Comi.misioner, SB Tezpur (2 copies) 

personal file. 

C1t Call. 

( P.K. NATHUR 6ws 
UNDER SECflETAR( 	II) 

A 

rc 119 
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No.6/2/93..TEZ (ESTT) - 	o9j 
GOvernjnt of India 
Special BUreau S .• • •. • • 

Po3t Box No.18 
Tezpur, the 

!MORANDUM 

With reference to hiti reprentatjon dated 5.10.95 addrae,4 to J8(Feri) (D.A.), Cabinet 
Secretariat. Government of India, New Delhi against 
the order of 'Censures Shri Debangahu Deb.FA(c) is 
advjs& to file an appeal, if he feels dissatisfied 
with the order passed by the Disciplinary Authority 0  

( RA3Es 	SHRA 
DEPUTY C MMISSIONR 

JShrj Debangshu Deb 
C/o Begum Daizy Aziz 
H.No.2 0  Rubber sagan 
7ez pur - 784 001 

• 	 j • 	 • 



'.eJ 

LANHEXURE_11 1, 

The J.S.(Pers) (D.A.), 
Cabinet Secretariat, 

Of India, N.Delhi. 
Consider and appeal for taking up 'Censure' 
from my case. 

Sir, 

With reference to Tezpur memo No. 6/2/93sTOZ.302, 
dt. 11.1.96. I have received Tezpur memo on 12 Jan at afternoon 

time in respect of my representations you.have suggested 

me to file an appeal near the Disciplinary Authority J.S.pers) 

in rega rding of my objection for giving censure in my case. 

Without wasting any more of your time, I could like., to pint 

my view to .yourx regarding the above case that the particular 
word censure does not certify anywbere in my case. My case 

- is based on medical ground and here 'censure' like words 

and its implication has nothing to do with me. Because I 

have never done done any kind of inipdency in office nor 

neglected my works, nor did I act violently with my collea- 

&J
gues. & I think 'censure' is not at all suitable for me \q 	 - 

in my case. However you are very well acquainted with my 

problem and case, so without repeating the same dialected 
words I could like to say you formally taht consider my case 

and give posting at proper Tezpur or Guwahati dnmedical 

ground. I have appealed near you according to your suggestion. 

The summary lies in your kind. I am sending you the certificate 

of my medical treatment in C.vil Hospital,Tezpur because of 
my financial crisis I am referring my case at present in 
Civil Hospital (Te zpur ). 

So, I have done my job, rest lies in your hand.I 
have implemented this representation according to your satis-. 
faction. An early work is higher solicited. Rpply this letter 
to me as soon as possible. 

	

Thanking you, 	 Yours faithfu1ly, 

	

Dt20. 1.96. 	 Sd!- Debangshu Deb 
F.A.G,D.-I.D.No. JD 01845 V 

Adva nce copy to J.S.(Pers)D.A. 
My fxkx T.P.C.  copy 411 be send 
through DC,SB Tezpur. 

... 
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CIMMPDIAT 
BY}{AND 

NO, 6/2/93..'rEz (EsTT)-
Government of India 
Special Bureau 

Tezpur, the 

MEMOR1INDUM 

Hqrs Memo No.23/2/96-Pers-2-1847 dated 19.2.96 
alongwith its enclosures is enclosed, in original. 

2. 	Receipt of the same may please be acknowledged. 

Enclz As stated 

tLLc 

(K.v. 
DEPUTY C0MMI$SI0NE 

Shri Debangshu Deb,FA(GD) 
C/o Begum Daizy Aziz 

jv 	H.No.2, Rubber Bagan 
Tezpur - 784001, 	- 



.f 

(CE)7rR AL DIAØJ 
_s•n i:NJR 

No 23/2/96-1, ers-2 
Government of India 
Cabinet Secretariat 

I4EMOANDUM 

NIiJ 

Bikaner Uouse 
3hahJ &,I flfl Road 
New Delhi, the 

Shri Debinshu Deb, FA(GL)) is hereby informed thut 
it is proposed to takeS action against him under Rule 16 of 
CCS (CCA) Rules, 1965. A,  statement of the imputations of 
misconduct or misbehiviour on .hih action is proposed to 
be taken ,is mentioned above is enclosed. 

20 	 hri Debanshu Deb, FA(GJ) is hereby given an 
opportunity to make such representation as he may wish to 
make against the proposal. 

3. 	If Shni Debangshu Deb, FA(GL)) fails to submit his 
representation within 10 days of the receipt of this rnemorathim 
it will be presumed that he has no representation to make and 
orders will be liable to be passed against Shri Debanshu Deb 
ex-parte. 

The recipt of this memorandum should be acknowlodLed 
by Shri Jiebangshu Deb, FA (GD). 

L 	 (RABINDER SINGH 

	

/ 	 DIRECTOR (PER3 
& 

DI S CI PLI NARY AUTHORITY 

Shri Debangahu Deb, FA 
thro' 	,S'A 

' 

-7o  
/i,/4 
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STATEMENT OF flPUTATION OF MISCO DUCT FRAN!) t ACiiNST 

-I 

•5hri Debanshu Deb, ?A(GD) who stands relieved from 
Tezpur sector on transrer to Hqrs. New Delhi vide order dated 
31-3-94 0 :has committed the following acts of omission & commission 
resultinj in the misconduct;- 

	

: 	• 	 The penalty of censure was imposed on th said Shri. 
Debangshu Deb, FA(GD) vide order dated 18.9.95 after following the 
prescribed procedure for usin'8 intemperate and impolite lariguae 
and for his having displayed hih1y contemptuou3 and disrespectful 

. attitude towards the senior officers in his representation dated 

	

. 	25595 reacting to the imposition of penalty on him, Shri Deb 
- submitted another Ripresentation dated 5.10.95 wherein he used 

objectionable and derisive lan&uae Among others, he stated 

	

: 	that 'tOn what basis you are trying to blame me that I cuin bide- 

	

,. 	trackIng my is&ue0 It is you who Is side-tracking my iisue on 
another side by creating chaos near everybody by saying that I 

; .. 	. am writin& impolite language. Moreover, you want me to repent 
: over what I have not done0 Why should I repent and for what? 

. it is you who is harassing me for more than 2 years for no reaso0 

	

i 	. 
 

You should be repented for what you are doing to an innocent n'tan 

	

, 	Yo'r coiscience should repent over the behuiviour you aro, doing with 

	

: 	inc for more than two years0 Lverything is clear near you but still 
1-A'OU are trying to turn your face from reality0 1  In the same Repre- 

sentation he stated that " Really, I must admit you are playing ci 
- real girne with inc. It IQ of no use to ropeat my ccise near you aq 

	

.- 	because you have closed your ears not to hear the reality. Well, 

	

: 	 orLe sidethinkin may bepossible near you. But this type of  

	

• 	thinking is not aocept3blo near me ". Using cerisive luie, 
)-5bri Deb further stated that " You have to prove that on what 

btsis you have given me Rule 15(3) & 1.6, Intemporte lanuge 
.J xis not the sole of imputing these rules on me. I had spend a span 

of t ime from 6.2.39 to 6.1 .93 from Shiilo, Aizawi and F41 .PCharnpui. 
T}wra no body ILA3 AWhVil any M. luuuugo ubout my bohvioui . , . 0 0 . * 

You know why as because they knew how to behave with the Staff nimbers 
and to solve their problems wholly8 .o.. . And you on what solid 
ground you are blaming me that I don' t know how to behave with my 
Sr.Officers0 Actually, these officers does not know how to behave - 
with the subordinate colleagues°..... " You being the Disciplin3ry 
Authority without judging the true reason simply give Rule I 5( 3) & 
16 cn me. I think now you have understood my points'. 11  Actually from 
the very first time, you are tress-pacsirig my case und not at nil 
co-operating with me. Well, from my side I have done all my effort 
to make you realise about my case. And you knowiAgly, if your t;irn 
turn your eyes off from my case, it is your reponsibiiity now how 
to handle it.8..,...,fl. Give me joining order to join Tezpur oi:fl.e 
(Proper). If you don't then I also will not sit this time calmiy,  
This is my friendly appeal 	you. Think over my case, and reply 
this time as sogn as possibletu 	I  I hope if you could have 
thought a little bit regurding this issue you would have come to 
a better conclusion as because my medical prob.em was not arised 
in . Tezpur, it was from there in Chatnpal from where I had arthritis 
.o When 1' joined the Tezpur office on 164.29, rirt)y I 
my mec1ici. certificate to Shri Sujit Chatterjeo, Ex-OC of Tezpur 
Orfice,....... He knew very well that my will assume and will effect 
me more seriously. Then, why did he took up this step against m? 
I ws a new corner then what did I hamper to Sri Chatterjee Ex-DC 
that after knowing he gave me Ziro posting. The one who is wrong 
yorncinghim and who isinri 	tUon you are tryIng 
to discard hiij. Theu nex 53'ite 3hri SanjeEv Kumar, Ex-DC Tie aii  

mF medical problem as bciuse I discussed with him also 
I thought he will understand my problem, but he also acted like 
Shri Sujit Chatterjee Ex-DC and give me orders to proceed to New Delhi. 
What is this, are these two former DC is playing game with me.......... 
It is clear near you now that your blame on me is baseless. As 
becauseno rule, no blame is justified on me, because I h.ive done 
no wrong It still now also you agree with those - rongpersons than 
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3. 	Shri. Debangahu Deb was advised vide ieino dated 
21.12.95 to file an appeal if he feels dissatisfied With th Order of penalty pascd by th Discjpljrry Authurty. !e 
failed to desist from his habit or using intemperate language 
in his representtjons addressed to Senior Of f1ci'i nd . submitted 
yet another representation dated 12612.95 contim.iing his spate 
of insolent language casting aspersions on the ability, func 
tioning arid attitude of the Sr. Officers. He stated that 

From the very first time, these people made and creatcd COflflitjri in my case an you believed their words, aiid 
Without any thinking you began to sni to me one after 
another charges, which do not have any resemblance with inc0 
What do you think of yourself, being JS(Pers), you are the 
al1nihty person in this Organisation and you can do anything 
to any emDloyee in your Organisatjon as because the employees 
dezignatjon is much lower than This is your 
dis-credjt because You did not prove to be an eligible and 
solved person in this simple case. You mis-used your power 
inspite of holding a prominent positori in this Organisation. 
You could have get better respact and co-operation, if only 
YOM can keep good relation with your employees and help and 
listen to them at their time of distress.. It has crossed the 
line of patience, for 	ears you are harassing me from finance 
which is my right Eo get dTh6 tortured mentally. o think 
it11 onej 	rwrntm 	lymra1]: m/ defence 
statement and the reresentatjon I have send to you....... ... 
For your information I could like to tell you earlier that as  
it has been qte a long issue about my case, and which in 
given a shape of serious matter by the officera znninglesiy. 
So, this time if you again repeat your same pattern Words then 
my next step will be to inakehear my redressal to Prime Minister 
thvough the media progralne ' Help line ',which main object 
is to solve people's distress. I am determine in it. If you 
make it clear it is good for both of us. Uthexie this is 
the best way to tell and make each and every people including 
the PM of the country to know how you all harassed me for 
normal issue. This is for your information". 

By the aforesaid acts of omission & commission the 
said Shri Uebangshu Deb, FA(GD) has conducted himself in a 
manner highly uri-becosiirig of * a Govt. servant • He has thereby 
violated Rule 5 (1) (iii) of CCS (Conduct) Rules, 1964. 
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No. 6/2/93_TEZ(E3TT)... 	?' 

Tezpur, the \Co9f 

MEMOR/UDUM 

With reference to representation dated 
20.1.96 of Shri Debangshu Deb,F1(GD) against the or'er 
of 'Censure' decision of the competent authority 
conveyed vide llqrs, tiemo No.23/3/95-pers.2/2364 
dated 4.3.96 15 reproduced below: 

" The case was put uP to the Appelfate 
Authority i.e. AS(Pers) who after considering 
the same has found no reason in revrinq 
the deci1on of Disciplinary lwthority. 

Shri Deb,FA may, therefore, be Informed 
accordingly and advIsed not to correspond 
further on this suhjct In v1w of the 
above order 0 " 

(K.V. REDDY)lW7!?/ ' i 
DEPUTY COMMISSIOt'&fl/ 

Sh..Debangshu Deb 
do Begurn Dalzy AzIz 
H.No.2, Rubber Bagan 
Tezpur - 784 001. 
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Registered 
J To 

The 	
'4 

 
Cabinet Secreriat, 

of India, 
New Delhi., 

L-4t4 -14~E XUREfl 

Sir, 

With reference to Tezpur Memo No. 6.2.93.sTez 
(E5tt)...1835 dt. 15.3.96 and competent authority conveyed 

vide Hqrs,memo No. 23/3/95-Per 11/2364 dt.4.3.96. I have 

received your memo today i.e. 15.8.96 at 1.15 P.M.  I have 

read your memo in the memo it is ccriveyed to me by A.S. 

(Pers) through DC,SB  Tezpur that my case was put near 

Appellate Authority, who after considering the same has 

found no reason in reversing the decision. And at the same 

, it is also written that not to correspond near A.S.(Pers) 

regarding this subject. So, this was the subjected state' 

merit given to me. Now, my comments on these two proposals 

send to me by A.S.  (Pers).  Firstly, I am not interested in 

corresponding with A.S. (Pers) but where the question of 

my right comes and from which I have been delayed un1ustiu" 

ficaly, I will protest for it s  and A.S. (Pers) is bound to 

hear my correspondence regarding this very particular 

subject as because I am related with this issue. Secondly, 

whether what A.Sur(Pers) has decided or know that when A.S 

(Pers) and j.S.Pers) has falsely fabricated my case and 

produced false 4thesses, then surely they are not going 

to give me answers in favour of mine, where else they 

know everything clearly that I am innocent and the decision 

can easily be taken for my transfer of posting. But I do'nt 

know whey they are not finding any solutIon for it.nyway , 

I cannot give up my struggle aimlessly like this nor do 

I accept their unlawful decision of reviving it or not. 

It is 

/  
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It is a matter of my life and justice which camot be 

subjected in this way. TIell, if A.S.(Pers) is unable to 

take up decision then my next representation will be from 

my lawyer and I think law can decide best what is justified 

and to whom Dis right should be given. And one more thing 

, I personally from my own choice did not correspond with 

you all, it was the reply of all your memos I had to answer. 

And I want to ask you one thing if your motivation was this 

which you all have thought, they why did prou &sk from me 

'defence statement' and 'ex-parte' reports and why did 

you fixed hearings then ? Look, I do not wt to say the 

same repeated times again and again, So, my final version 

is I will take my right from my organization and I will, 

and no pressure from you in from of memoes can stop me in 

corresponding with yoti&law. 

7-v 
Thanking you, 

advance copy to A.S.Pers), 
y through proper channel 

copy will be send through 
DG,SB Tezpur. 

Date :- 15.3.96. 

Yours faithfully, 

/- Debangshu Deb 
I.D.I0 -JD 01845  V 

.. . 

- 



I 
9.-f •  '0.'1f1R D 	 Ut 	1f 9111 	 ji -.t fI 

C1 	tiprw Pa t (i) 	 11 [i 	 j . j 

ro'f± ed £.[.ir 	 X ,i tiet cieI1oef' wi 	Jct 

ipdw tpef Dh.i0e1 fjpD i.'i- S Li1±t I fi 'x9wpI 

'LUt rroii erio ba. .riv1 ed 	liron id±'T a.ttj .riodw ot bcir. 

r±b hUO491110 	Oq tfiD 9016do cxwo Xm rio'fI 'z11r!oaI9q I 

.'Z'3wafIx C'Z fJi I O!T9n 'WC\ f1r, lo Iqe'i erU asw It Jic iro 

Iw 101cv1±oi!I twn 11 WUAJ edo  U07 143r, o 	: I 5ti.. 

m iot i 	hTh ciw etiJ 16moill evçrl Sir ito. rio1.' 

Lth Viw ia 	±oqvr 'otriq-xo' fc1c 'ieet.r 9ocfeitE)b' 

	

er1t \'jI 	OJ 111 raw f on cth t 21ooJ Sb rtsrfi 	fthIf9fl bexfl ito. 

xv 1ciif 	r 	 11 f1s,  th 

C IIfw I frtp n.o fp±n'io irt rio'ti iriFi 'ri e,It ILt'W I a l 

at 9m qofR rio ')Ot911 11,  fllnil n.j 	ioi'I 	uxq on bms  

.W1J1{JOV Ifi.W 	Oq29'ViO 

1it'1L1:J.jF'I 	it'oY 

d9  

	

V 	'aro UL. •o.I.U... 	(299i) 	o 'qo 9oCitv 	••' 
Eçci 	1.'3qOiT tiJct.1 ' 

hn ed 	yqccu  
./ 	r 

-: 



I. 	 GIQPOST 

-J 
[nNEXURE— 16j 

NO.6/2/93(5,jw) 

peojal Bureau, 
GoVt.of India, 

zpur1  

Dated,the 	th July'96 

7 With reference to his representation 
dated 20.496 address ad to J8(Pers) requestjn9 for 
posting at proper Tezpur or Qawahatj,Shrj D.Deb, FA(GD) is informed that Hqrs, has intimated that 
his case has examined at the highest level and 
that it has been decided th*t his rquet 
regarding traner cannot be acceeded to as 
there are no fresh grounds to Justify th e  cancellation of transfer Orders. 

( S. K. JAIN 
SECTION OFFICjt 

Deangshu Deb,FA(QD), 
C/O •egum Daizy Aziz, 
House No,2,Rubber Dagan, 

zpar.. 784001 
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